HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLMENT

NOTIFICATION

No: %MDated: 0?740‘32]00:—}

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Aaqib Hussain Kumar

S/O Abdul Salam Kumar

R/O Narupora Kokernag, Tehsil Kokernag, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—247/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

MAA / A

(Mohamma Yasin Belgh
Registrar (Adm.)

No: 2/7 b~ Qﬁlf?@{[?nated: 0> fO?f”'o 2, /
Copy forwarded to the: - T_

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aaqib Hussain Kaumar, Advocate
...... for information and necessary action.
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Registrar {Adm. )(f\ B ,D/«)/,



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: ‘55%7%’! %Vi/’zgfﬂﬁated: 05# f#%"}')

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Altaf Hussain Seh

S/0 Gh. Hassan Seh

R/O Mehmood Abad Doru Shahabad, Tehsil Doru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-248/2021 in the roll of Advocate maintained by this Registry.

The_renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

3 //’
\./"ﬁ//':q, "M
m . /Q."_\;’U
{Mohammad Yasin Beigh)
Registrar (Adm.)
K

No: Z/7Y q'"gézﬁ&ﬂﬁ Dated: O}! 03{-[ >0 )\/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Altaf Hussain Seh, Advocate
...... for information and necessary action. ‘
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: ‘59’(%# %D{}ﬁ%ﬁbated: 0D - 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Arjun Singh

S/0 Rattan Singh

R/O Chan Kanthi, Tehsil Thuroo, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-249/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.
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{(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2 %9"’6%2@ UO Dated: 02 -0F-20>. C)’V’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Arjun Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & Kk

PROVISIONAL

ENROLMENT

NOTIFICATION

No: &35 04 20 Zé(’&[ U/bated: 0209~ 20>/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Aneesa Manzoor

D/O Manzoor Ahmad Seh

R/O Nathipora Doru Anantnag, Tehsil Doru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from C!D. His/her name has been entered under
serial No.JK=250/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencefenrolment must be

sought before the date of expiry uniess the absolute/final enrolment as

an Advocate is ordered there before.

e 1)
(ﬁ;hammad Yasin Beigh)
Reglstra[}(f}im )
No: ’;}965—-?,,?/&2@;’) LPDated: 0L~ 0F-20>]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the officiai
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Aneesa Manzoor, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: S<E 0/ 9051 [fl]iDated: 6 3-0% 26D/,

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Aamir Rashid Mughal

S/O Mohd Rashid

R/O Naka Manjhari, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-251/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unliess the absolute/final enroiment as

an Advocate is ordered there before.

P
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: &/77%- 80| Wpated: __ 02 ~03 ->0>/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Aamir Rashid Mughal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 6’5979{;w,/mmoate¢ 05-0F-2>)

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Asim Mujtaba Dar

S/O Mushtag Ahmad Dar

R/O Village Maidanpora,Tehsil Dangerpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this noiification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-252/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroclment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

//‘
. e
N ~A
ey il
(Mohammad Yasin Beigh)
Registrar ‘(f\}m.)
No: /78!~ ggfﬂQ'/WDated: 02-0F-20>/).
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Asim Mujtaba Dar, Advocate
...... for information and necessary action.
. o
Registrar m.) L
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLMENT

NOTIFICATION

No: ‘:S‘g% %'}I/‘QQ*N)Dated: 0 -07- 22>/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Abhaydeep Singh Bali

S/O Jagdeep Singh Bali

R/O Bali House Magarmal Bagh, Srinagar

A/P H.No.182, Lane 7 Sector 7 Nanak Nagar Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-253/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

wf' /ﬂ
‘/\'i\;«w”"/ qﬂ,ﬂ"& A
(Mohammad Yasin Belgh)
Registrar (Adm.)
21789-96/29) | pated: 02 -0F -0 1.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, J&K High Court Bar Association Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Abhaydeep Singh Bali, Advocate
...... for information and necessary action.
- L‘M /"’/v
o -
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

e

PROVISIONAL |

ENROLMENT

NOTIFICATION
No: 25 %ﬁ! %y@/égted: 0 };LD?'!%){

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Aaqib Mushtaq Sofi

S/0 Mushtag Ahmad Sofi

R/O Baghwan Pora, Noor Bagh, Tehsil Eid Gah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=254/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ /
A .
- My
(Mohammad Yasin Beigh)
Registrar (Adm.)
39200l _

No:’)‘7’?99 Ko /JZ'Q’/LFDated: 07.7}{'2"') !]’7/0 >
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association Srinagar.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Aaqib Mushtaq Sofi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT |

NOTIFICATION

No: 56"2[ 24 [14) 1 Dated: 0207~ >
- F r [}
It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Ankita Bhat

D/O Varinder Bhat

R/O Nowabad Sunjuwan, Near Pooja Medical Store, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Hisfher name has been entered under
serial No.JK-255/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

£
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: }FBDS’-&}IQ@/W Dated: 0?37@%}) {,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Asscociation, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ankita Bhat, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 56, %%\}Vﬂ@_ﬂ%ated: 0 B’D}M)’}

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Audil Farooq Bhat

S/0 Farooq Ahmad Bhat

R/O Pathan Pulwama, Pahloo, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=256/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

' /“ﬂ
R
P it 'Mﬁ’ﬁq(?‘/}
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 2/6/3 19 NZ@/ Dated: (5-02-702/
— 1

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Pulwama.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official

website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Audil Farooq Bhat, Advocate

...... for information and necessary action. .
Registrm _f’UQE’ﬂ '3/}
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

PROVISIONAL [
ENROLMENT

NOTIFICATION
No:gé; 9{1& 20> Dated: DEF}O?’}’)“’/

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Adil Ali

S/O Ali Mohammad

R/O Qamarwari, Tehsil Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-257/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there hefore.

o

AR \r«/r)i/"}/\

G*‘D),"U :
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: %;&Q/’QBI/@@/wDated: D??Jlo ?If 0>/ V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Councii of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Adil Ali, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k %

PROVISIONAL ’

ENROLMENT

NOTIFICATION

No: 56% 8] 20>1)0) lBated: 0% -pd- o>/
It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Adil Rasool

S/0 Gh. Rasool Malik

R/O Douilatpora Kreeri, Malik Mohalla, Tehsil Kreeri, District Baramulla
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
senal No.JK-258/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

L\ e
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:%/ 814 'Zé}ﬂngDated: 0 %L‘DQL%M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Adil Rasool, Advocate

...... for information and necessary action. \/ /
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & K

PROVISIONAL

ENROLMENT

NOTIFICATION
No; 5ol o] 2o /d?%lgted; p2f0 (e
' H f T ]

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Asmat Jan

D/O Muzaffar Ahmad Dhobi

R/O Sadar Bazar Mattan, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-259/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/-\/"/J

\\/ o Y

7 .
{(Mohammad Yasin Beigh)
Registrar (Adm.)

No: %}8}}“@0!&2&4’ (gated: 02 -0F->0>/ %W

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazetie.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Asmat Jan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLMENT ,

NOTIFICATION

No S b5 et Refidi g 03)07 ]2

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Arun Singh

S/O Manohar Singh

R/O H.No. 263, Paccki Dhabbi Jain Bazar Tehsil & District Jammu

A/P Behind Panchayat Ghar, Darap, Gadigarh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-260/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrclment as

an Advocate is ordered there before.

e
{(Mohammad Yasin Beigh)
Registrar/ (Adm.)
No: 2/ 8534y @/lfted 5]07) 2
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5, CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Arun Singh, Advocate
...... for information and necessary action. )
. CN"“VT//
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL T

ENROLMENT

NOTIFICATION
no: 506 ool 03] 8 2024
Rl kaid

ated:

It is hereby nofified that vide High Court Order Dated 02.07.2021

Mr. Amandeep Singh

S/O Sham Singh

R/Q Garkhal, Tehsil Akhnoor, District Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-261/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

_ PRl N e =
) e Sl
{Mohammad Y,asin Beigh) ~
Registrali(/Adm.)
No: 2/E65 T2/ ﬁf’} l&lted: Q’%/ OF ) o2t
Copy forwarded t{; the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Amandeep Singh, Advocate
...... for information and necessary action. L a
Registrar ; !




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % Kk

PROVISIONAL

ENROLMENT

NOTIFICATION
No: Sé}j QT;’;/-(/&;I ééted: O%/ Og’f ?02//

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ajay Kamar

S/O Om Parkash :

R/O Londana, Rathian, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=262/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

3 !
(Mohammad Yasin Beigh)
Registrari{Adm.)

No: BI@’};'&M&H (‘ﬁ)ated: O?)/ CF?/;)’DL/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the officiai
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ajay Kumar, Advocate

...... for information and necessary action.
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e //;:;A
Registrar {Adm.) -~ ’



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

PROVISIONAL

ENROLMENT

NOTIFICATION
No: S_éw Q}M}L/_Zﬁégd OB/DQZ}O%{L

itis hereby notified that vide High Court Order Dated 02.07.2021

Ms. Anamika Angral

/O Suresh Kumar Angral

R/O H.No.2, Lane No.6 Ext., Greater Kailash, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-263/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

1
N / P
- \/’ ARt

(Mohammad Yasin BeiQh)
Registrar{ Adm.)

o 31001~ 59186] iea; 03] 7 2471

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Anamika Angral, Advocate

...... for information and necessary action.
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! ,,, w// S

Registrarf{{Adm.) - - 7
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL
| ENROLMENT

NOTIFICATION
757 ED'O%J&/Dated Ob) 07/ ‘}m/{

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ahmed Ubaid Ullah

S/0 Asif Ali Najar

R/O Kishtwar Shaheedi Mohalla Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-264/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

(Mohammad Yasm Belgh)
Registrari(Adm.)

No: 5)@(9?}«%@l@iéééted: el @?/9’03’{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazeite.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ahmed Ubaid Ullah, Advocate

...... for information and necessary action.

—

//"ff.j\//

Reglstrar\géﬁ.) e A
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 4 %k

PROVISIONAL

ENROLMENT

NOTIFICATION
> (}.{ f@ L[V)ated: 0> -3 - }D‘D'/

Itis hereby notified that vide High Court Order Dated 02.07.2021

Ms. Azfar Pirzada

D/O Miraj Azim

R/O Rambagh, Near Diamond Silk Factory, Rambagh, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-265/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

souqght before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

L WV"};/\
// :’
- - ¢y o

(Mohammad Yasin Beigh)
Regis%ar Adm.)

No: 2!‘9"’?’%”](29*‘0“30. 0 -0d- 20>,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website,
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Azfar Pirzada, Advocate
...... for information and necessary action.

ot
Reglgrar (Adm.), N0
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advacates Act, 1961}
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: SZZ) Cy‘f“%l} fZ?Q%gted: O 3/} ﬁ?l;/ ok f

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Bilquees Jan

D/O Waseemt Ahmad Sheikh

R/0O Bemina Nund Reshi Colony, Tehsil Shatteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Ceriificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under
serial No.JK-266/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

Y /W

&7 \_/’/"u

{(Mohammad Yasin Beigh)
Registrar Egdm )
. AT |
No: 21905~ ] ff@) QDated @é/i‘ :’L/ |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Councit of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bilguees Jan, Advocate

...... for information and necessary action. \—/7
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No:? &j.%%)"’rf RYjtlateq; 02~ 07— 202

It is hereby notified that vide High Count Order Dated 02.07.2021

Mr. Chandan Kumar

S/0O Badri Nath

R/O W.No.7 Gandhi Chowk, Near Nariniketan, Tehsil & District Kathua
has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-267/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

] e
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Q@%' A
Pt I _ g P
(Mohammad Yasin Beigh
Registrar/(Adm.)
, _ L ~
No: %/OU%“J’O/Q(’/ D&ted: z 0?---),03...(
- !

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Myr. Chandan Kumar, Advocate
...... for information and necessary action.

-y
Registra




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ PROVISIONAL

ENROLMENT

NOTIFICATION
2({ }"‘}’W@ ated. O >0 =0 >

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Danesh Sharma

S/O Girdhari Lal

" R/O Khana Chak, R.S.Pura, Khana Chak, Tehsil R.S.Pura, District
Jammu

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-268/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

WW/V‘

b
(Mohammad Yasin Beigh)

Registrari{Adm.)
No: 21 et W}OZQ{LVDated D0y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Counci! of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the officiai
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Danesh Sharma, Advocate

Reglstravm) 65 {7 T




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 574 kLl‘” /rZCJU’ Dated: 03~ v 3~ 2%

it is hereby notified that vide High Court Order Dated 04.06.2021

Mr. Dinesh Kumar

S/0 Parshotam Lal

R/O House No.127 Jamola, Tehsil Koteranka, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-269/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

| \J\}_ ’,/l.»c..-,.-—«
o
7 \/‘ /ﬁ‘;’w’ ket

(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Registrarg(ﬁdm.)
No: 515197 -Jb[Kafif Dated: _ 03 ~0%- 2t
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Dinesh Kumar, Advocate

...... for information and necessary action.

A ™
. \ AN
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

| PROVISIONAL ‘

ENROLMENT

NOTIFICATION

o 575 0[2651[20] Bateq. 0%~ 633031

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Dakshita Sharma

D/O Jagdish Sharma

R/O W.No.15 H.No.165 Karlai Kangloo Tehsil & District Udhampur

A/P W.No.39 Lower Patoli Magotrian Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-270/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/‘o

o

N e
o T
(Mohammad Yasin Beigh)

RegistralgAdm.)

No: 219 >3- uﬂ@&p? Dated: O%-04 7>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aliso keeping record of the same.
7. Ms. Dakshita Sharma, Advocate
...... for information and necessary action.

-
e ~

Registran{Adm.) ./
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 576 ‘ﬂ%}'imbfted; O% - 0F- >0
= |

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Evani Gupta

D/O Ajay Kumar Gupta

R/0O H.0.636/1 Ward No.1 Saheedi Chowk, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-271/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

ek \/w,“//\’f;/)\
(Mohammad Yasin Beigh) (.5 7

Registragﬁ&Adm.)
No: 2/9US- 5200 ) P pateq: 62 075>
!

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua.

) CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Evani Gupta, Advocate

...... for information and necessary action.

VI




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 537 ﬂ ;‘ﬂ}jmﬂ" gated: O -0} D03,
! |

it is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Fatima Wali
D/O Wali Mohammad Rather
R/O Kathpora Bahar Abad, Tehsil Hajin, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-272/2021 in the roll of Advccate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

. 4/

\ e =

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: %}Q?ﬁﬁg}ﬂ@/ WDated: O??} 0 / 20

[ 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Fatima Wah, Advocate
...... for information and necessary action.

\_‘;m‘-A
C"\j\ /
Registrar{Adm.) o 7]
SRE-MA



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: ©7€ 9 20‘>ffﬁﬂf[!)éfed; £2- 0% -D>1>]
< I T

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Gazala Fayaz

D/O Fayaz Ahmad Bhat

R/O Sangrama Sopore, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/fher
character and antecedents from CID. His/her name has been entered under
serial No.JK-273/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

_. %ﬁ'

(Mohamma Yasin Beigﬁ)
Registrar{(Adm.)

No: 2/7 {36.9_5/02@/ MDated: 025-09-20>/
Copy forwarded to the: -

P B

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for pubiication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Gazala Fayaz, Advocate

...... for information and necessary action.

f«—-—) -
Registrar {Adm.}
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 574 ‘,f‘;,lol! /’ZC‘,LPDated: 03~0"F-201

It is hereby notified that vide High Court Order Dated 04.06.2021

Ms. Gulzar Hanifa

D/O Molvi Sheakh Gulam Mohammad

R/O Mughal Masjid Hawal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-274/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar {Adm.)

an Advocate is ordered there hefore.

Lo
No: 3 1454-31v [ bbted:  01-0% - 201
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Gulzar Hanifa, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLMENT

NOTIFICATION
no: 580 8] 26 |lles 02 )07 >0/
S ' i I

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Gurjeet Kour

D/O Jaggeet Singh

R/O Baba Fareed Nagar, Sehora, Tehsil Bishnah, District Jammu

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-275/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

Vel &
(Mohammad Yasin Beigh)
Registran (Adm.)

No: 2A80]-0 QW’Q{/, ucyDated: 0 - D72

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Gurjeet Kour, Advocate

...... for information and necessary action.

!

egistra m. ey




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLMENT

NOTIFICATION

No: E’Q)\D!! )’o’yr}ﬂwégted: 0 L-0F- 202

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Gazi Ahmad Khan

S/ Gh Mohi Ud Din Khan

R/O Rathsun, Akil Darun Mohalla Rathsun, Tehsil Beerwah, District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-276/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

(Moh \a/o\; U ale
(Mohammad Yasin Beigh)
Registral%Adm.)
No: 2200916 P2 W ppieq. 025]09 2001 /

! [

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Gazi Ahmad Khan, Advocate
...... for information and necessary action.

RegistraL dm.) (-0 -3




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d *

PROVISIONAL

ENROLMENT

NOTIFICATION
vo: 56294 L0 Pififec_0%207 [ 70>

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Harman Khorana

S/0 Sadeev Singh Khorana

R/0O 186 A/D, Green Belt Park, Gandhi Nagar, Tehsil & District Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-277/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

- e

§ _
~ M %ﬁv}
(Mohammad Yasin Beigh)

Registrar (Adm.)

v ZAOT 2RO B, 02 [0F D51
I ! ; 7

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Harman Khorana, Advocate

...... for information and necessary action.

/
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 582 0] 3¢ Iﬂ/&:[‘),a[/tzd: H207 | PO,
= |07]

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Imran Ahmed

S/0 Mumtaz Ahmed

R/O Ward No.8 Panchayat Lathoong, Kallar Kattal, Tehsil Surankote,
District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=278/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

e
N
e\ ]
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2X0 9._?,?7;?)@@!, Dated: &0 >- OF- >0,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Poonch.
S CPC e-Courts High Court of J&K Srinagar for uploading on the official

website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Imran Ahmed, Advocate

...... for information and necessary action. ,
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 584 8%')0?!@!5&%: b5 [09!'%)4

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Isha Razdan

D/O Inder Krishan Razdan

R/Q Habba Kadal, Maddanyar, Tehsil Srinagar South, District Srinagar
A/P Flat-9, Block-88, Jagti, Lane-17 Minitownship Jagti, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=279/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional_licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.})

No: 3£0\53'Lrajﬁ€’/zpDated: 62 JO}’ e L%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.l Jearm I

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagalr.lI Jam it

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Isha Razdan, Advocate

...... for information and necessary action.

7y
Registrar




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 585 &f >01)12h) gated: 02 -07- 2}
< ' i

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ishfaq Nazir

S/0 Nazir Ahmad Bhat

R/O Awaneera Zainapora, Bagdar Mohalla, Tehsil Zainpora, District
Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-280/2021 in the rol! of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

souqght before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

»»,;‘ /
e e

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: }ﬂel}’j.«bf‘?//?&/ U%ated: O% 032

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Ishfaq Nazir, Advocate
...... for information and necessary action. ll

Re‘iljtrar . s oy




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLMENT

NOTIFICATION
vo: 586 6] 20| Py, 6203 >0
] f ;

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ishfaqg Ahmad Shah

S/O Mohammad Ashraf Shah

R/OQ Hakura Badasgam, Tehsil Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~281/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.
e
P \\/ (r Q"ﬁ% '

{(Mohammad Yasin Beigh)
Registrar (Adm.)

No: A0S0~ S}{ﬁ’% %fated: 0% . §F-202] . ﬂ(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ishfaq Ahmad Shah, Advocate

...... for information and necessary action.

Registrar (Adm.) -0 P
e
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k ®

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 6&?1% M)aflfﬂﬁilfg;ted; D% ,D'}f')@)/:

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Ishali Sharma

D/O Vas Dev Sapolia

R/O Chapanoou Dera Banda, Tehsil & District Reasi

P/A Ward No.-06, Nangal Road, Katra, Kun Mohalla, Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-282/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

e ]

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 205 8~ég}ﬁ@f/bgated: 650 F-21

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ishali Sharma, Advocate

...... for information and necessary action. \
R Npasttay
. /' - \_‘
Registrar {Adm.) = -~ -3
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 5 8¥_ 9 209 mhéated DL - 0F- 20>/

it is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Ishrat Bashir

D/O Bashir Ahmad Dar

R/O Kirmani Abad Sozeith, Lawaypora, Tehsil Narbal, District Budgam
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-283/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/
7 «N‘-//&’;\/’ 2

{(Mohammad Yasin Belgh)
Registrar (Adm.)

NO:%’?DM’}?/!MZ%ated: 0207~ 201

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ishrat Bashir, Advocate
...... for information and necessary action.

Q\f\/

el
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ®

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 5%5}‘)@?/@8‘3{&5 O3y 20>
7 7 ! ,

it is hereby nofified that vide High Court Order Dated 02.07.2021

Mr. Ishfaq Bashir Dar

S/0O Bashir Ahmad Dar

R/O Lalpora Lolab, Dar Mohalla, Tehsil Lolab, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under
serial No.JK-284/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

b ’___.-"/‘
7 //’N'\;j 2 >
{(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 20 8); ﬂ@} Wbated: DY 3202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ishfag Bashir Dar, Advocate
...... for information and necessary action.
- AT

Registrar (Adm.) — .
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 59002091 [P Yoy 0209572
! J

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ibrahim Alam
S/O Abdul Rehman Wani
R/O New Secretariat Road, Shaheed Gunj, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisicnally for a period of one year from the date of ™~ _
issuance of this'notiﬁcation, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-285/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sough\t'before the date of expiry unless the absolute/final enrolment as

OAYE—"N L
- \M

(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Beglstrarg/dm )
NO:'}'&OQB"QOZ@’!WDated: QEJD?-’G{?O&IT %/ 'b\_x\'v‘ -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the s ime.

7. Mr. Ibrahim Alam, Advocate

...... for information and necessary actlon \/
A r')/\

ReglstrargAdm ), /\),.0}
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ®

PROVISIONAL

ENROLMENT

NOTIFICATION

No: S/ q’é’o'}//ﬁfbated: 05'/0 R/ o>/
/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Indu Pangotra

D/O Girdhari Lal Pangotra

R/O Garh Mandi Samba, Tehsil & District Samba

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-286/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry uniess the absoluteffinal enrolment as

an Advocate is ordered there before.

e

o

fy' y
///1\/‘\ ’X,r{fa'/}/i

7Y REh
(Mohammad Yasin Beigh)
Registran{Adm.)

No; 32/2 - 30/&5’/@ Dated: 05’/1 /2037 .
Copy forwarded to the: -

e

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Samba.
S CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Indu Pangotra, Advocate
...... for information and necessary action. \
(é"-\} - H {:“/\'l\j:;f
Registra S I
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLMENT

NOTIFICATION

NOS?}/K(;/CP Dated: 05'/? /Q"ﬁ >/

it is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Jessica Bal

D/O Rajnish Bal

R/O Flat No.10A Nidheesh Enclaves, Channi Rama, Tehsil & Distt. Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-287/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

.

(Mohammad Yasin Belgh)
Registrar}{Adm.)

No: 52/3/- 5'?/f§/%ated: O ‘r/7“/9’199// ‘
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Jessica Bal, Advocate
...... for information and necessary action.

w"'
T /
Reglstra (Adm.) , ’1\”0’




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLMENT

NOTIFICATION

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Jameel Ahmed
S/0 Maqbool Ahmed
R/Q Bathindi, Near Tube Well, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-288/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/
e T %)) GV
(Mohammad Yasin Belgh)
Registrar{Adm.)

NO:B"LIBS"”L/Q/K'%/C/ Dated: 05‘/7 /)"0)’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Jameel Ahmed, Advocate
...... for information and necessary action.

Registra




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* ok ok

PROVISIONAL

ENROLMENT

NOTIFICATION
NO:S@%/{?)O%/KW%(’: 05/7/ 243

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Jazib Ahmad Yatoo

S/O Gh, Hassan Yatoo

R/O Ogmuna, Rather Mohalla, Kunder Tehsil Kawarhama, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-289/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

\ P
" e %{, ~ ¥
(Mohammad Yasin Beigh)

Registrarl(Adm.)
No: BQ/WI-J//fq/gfkd: 0{/@}- / 26 >4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulia.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Jazib Ahmad Yatoo, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLMENT

NOTIFICATION
No: SQSJ%?/ )ﬁ}{/‘gy’[{a@d: &S—/ﬂ, /o> /

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Kumar Dakhseesh Maharaj

S/0 Braham Dev Sharma

R/O Dablehar Ward No.6, Tehsil Suchetgarh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=290/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

-»4: ,--——// 3
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m [y 0 D - !

(Mohammad Yasin Beigh)
Registraﬂ(/Adm.)

_ ')
No: BA/J\}F'SA.//&Qq/ga{ted: 05/07' /)’O >/
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Kumar Dakhseesh Maharaj, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLMENT

NOTIFICATION

No: £9¢ C?/'%)//”Kg(aﬁd; OJ‘/G ?/9«094 .

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Koshal Sharma

S/O Ved Parkash

R/0O V.P.O. Badyal Brahmana, Tehsil R.S.Pura, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-291/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.
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N
) ! 55y g
(Mohammad Yasin Beigh)
Reglstrat&ﬁdm )
No: 32 /59~ @f/j/%ated os/07/ 2057
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Koshal Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLMENT

NOTIFICATION

No: f@?7W/£%g{id: 03‘/‘3’?/.%1’/

It is hereby notified that vide High Court Order Dated 02.07.2021

Myr. Kannu Karan Prasher

S/0O Sushil Kumar

R/O Village Uttri, P.O. Barwal, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-292/2021 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

- [
(Mohammad Yasin Beigh)
Registrar((Adm.)

No: 32>7/66 —7}/&/ {bated: 6.5/ 2 /202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Kannu Karan Prasher, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 5—95"(? m}f@bated: 0—7/0?* /027

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Khushboo Mehraj

D/O Mehraj Ud Din Zargar

R/O Mirzabagh Saderbal, Tehsil Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-293/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

AR

(Mohammad Yasin Beigh)” ~ '
Registrar({Adm.)

No: 3:’-/?5’7‘9/@/%ated: O,j'/o }/MH

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Khushboo Mehraj, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k %

PROVISIONAL

ENROLMENT

NOTIFICATION
NOiJ@Q‘%}OH/@ed: 0_3-/0?/9’0?’/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Kowsar Tasneem

D/O Mohd Ramzan Bhat

R/O Chandgam, Bhat Mohalla, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-294/2021 in the roll of Advocate maintained by this Registry.

The renewaliextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

_—\’""-A

— - Ju‘\,,// 6’ d_f,f\/ 24

(Mohammad Yasin Belgh)
Reglstrar%,Adm )

BD’/QO 67%//?€/ Dated: OT/O;‘" /303/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Kowsar Tasneem, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 600,% '%Mflga ed: @I/O?f ZD’J)?

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Lalie Majid

D/O Abdul Majid Thakur

R/O Leth?}’ora, Mohall Pethpora, Tehsil Pampore, District Pampore

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-295/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencefenrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ ,
S

3 .

(Mohammad Yasin Beigh)~
Registrar{{Adm.)

No: 39’/67; @iﬂ%i{éﬁ 0f/0 # /DUQ’)
Copy forwarded to the: -

- {)i\’ il }/’.‘

!

S

1. Principal District and Sessions Judge, Pampore.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pampore.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Lalie Majid, Advocate
...... for information and necessary action.

Registra dm.)f, ﬁr_),/f



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

| PROVISIONAL

ENROLMENT

NOTIFICATION

No: 64/ % 202/ é Upates: 05/ 83 /2037

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Mohsina

D/O Javed Igbal Bhat

R/O Mohalla Faridiya Near Noor Masjid Doda, Tehsil & District Doda

A/P Gulmarg Colony Near Opposite City Hospital, Bathindi, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-296/2021 in the roll of Advocate maintained by this Registry.

The renewaliextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

1
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‘ 05
(Mohammad Yasin Beigh)"
Registra%(/Adm.)

No: 22183~ 200/ 0l 62) 205/

~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mohsina, Advocate
...... for information and necessary action. | ,

Registrar(Adm.) _



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: GO}Z}W%&ated: 05_/07' /W

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Mehak Hameed

D/O Abdul Hameed Bhat

R/O Bait Ul Muskaan, Kralteng, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-297/2021 in the roll of Advocate maintained by this Registry.

The renewal/iextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

1 /"‘"
- " w&/fg:'o}fy
(Mohammixd Yasin Beigh) ©
Registralg(/Adm.)

No: 320/~ ‘5’54/,‘@ é/agtéd: 0.5767- /20>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramuila.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehak Hameed, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 603 %M)’/Z%ated: oc/s 7 /Do .

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Manisha Rajput

D/O Sudershan Singh

R/O Bharatgarh, Nud, Gujwal, Tehsil & Distrrict Samba

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Ceriificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-298/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

7
7~ A %3 )

(Mohammad Yasin Beigh}
Registrar{{Adm.)

No: 32}5’4*/@_/#&7/%&: 0570 72/ 202/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Manisha Rajput, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION
o bot g 203 /B 0707 /245y,

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Mahpara Nasir

D/O Nasir Ahmad Khan

R/O Keran Tehsil Keran, District Kupwara

A/P Nasir Abad Colony Exchange Road Near Fire Service, Upper Dudwan,
Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-299/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

w/*’{&ﬂ/\‘

(Mohammad Yasin Beigh)
Registrarj{Adm.)

No: 22-2/7- D";/ﬂ\é//%ted: 05-/0 Z/ )ﬂ)’j ,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mahpara Nasir, Advocate

...... for information and necessary action.

- @/ -2

Registrar{Adm.} § '{/{’ !



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 60f;¢ W}/J%éted: 05/07" /7'0)‘/

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Mohd Amir Mir

S/O Abdul Hamid Mir

R/O Batapora Alyalpora, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-300/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there hefore.

—

- Y gf) éf <

(Mohammad Yasin Beigh)
Reglstraljg/Adm )

No: 32205 —3>/Red by, 03/ 07 /a5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Amir Mir, Advocate

...... for information and necessary action.

] f_ﬁ_ﬁ_,—f‘"’e
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Registrar{(Adm.) o 5 7



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: £0b %ww/&%‘gted; 05/ 07/ >0y .

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Misbah Atiq

D/O Atiq Ul Rehman

R/O Khwaja House Ward No.8, Tehsil Basoli, District Kathua

A/P Lane No.8, Usmaan Colony, Bathindi, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-301/2021 in the roll of Advocate maintained by this Registry.

The renewaliextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ - —

el 05V
(Mohamn Beigh)
Registrar]{Adm.)

No: 3%}53*90/6&, %Zted; 0570 % /Dﬁ)—/ :

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Misbah Atiq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

l PROVISIONAL ‘

ENROLMENT

NOTIFICATION
No: 402 ;Z >03) Jfobtes: 05/07 /D021

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Mohammad Sameer Yatoo

S/O Mohammed Ismaiel Yatoo

R/O Drusoo Pulwama, Near DPL Pulwama, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Councii provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-302/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry uniess the_absolute/final enrolment as

an Advocate is ordered there before.

” wgﬁ !

~
(Mohammad Yasin Beigh)
Registrar{(Adm.)

No: 2221 "L/S//@/ﬁ'aoted: o5/03/ 201,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
President, District, Bar Association, Pulwama.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mohammad Sameer Yatoo, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLMENT

NOTIFICATION
No éosf?fz 209 Bates:_ OS5/ 87 /2077

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Meekail Wahab Rather

S/0 Abdul Wahab Rather

R/O Sindoo Shermal, Chak Shermal, Tehsil Keegam, District Shopian

A/P Alyalpora Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-303/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolutef/final enroiment as

an Advocate is ordered there before,.

\ AT
£ M ém/?j”{fg/

(Mohammad Yasin Beigh)
Registrari{Adm.)

No: 2*> ('/07"56/ atLe/ffI: 0570F /W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Meekail Wahab Rather, Advocate
...... for information and necessary action.

- A"
Registraﬁg\dm.) £S5 e




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: éOQ?MH/%Zted: 0_970}/?/03’/ ,

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Mantasha Jan

D/O Sheikh Nazir Ahmed

R/O Manchowa, Bagh-e-Mehtab, Tehsil Chadoora, District Budgam
A/P Sidhra, Jammu, Umar Colony, H.No. 23/1, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-304/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolmeni must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

=

—

R s
ek L/Qv//i:‘ 5/{'{2
{(Mohammad Yasin Beigh)
Registrar{(Adm.)

No: Bl)f?'éi{/@D[a@d: 05/07/ o)A .}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms, Mantasha Jan, Advocate

...... for information and necessary action. ,
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k &

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6/0CL D’W/‘%%ted: 0~ 672/ D62/ .

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Mayan Kohli

S/O Pawan Kohli

R/O H.No.430, Near Govt. Girls High Scchool, Garhi, Tehsil & District
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-305/2021 in the roll of Advocate maintained by this Registry.

The_renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

] / .
y a %ﬁ/ﬁ‘/
{(Mohammad Yasin Beigh)
Registrar{{Adm.)

No: 32265~ 7}/@7 %ﬁted: ‘95__/0 7/ 202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mayan Kohli, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION
o 61/.5) 2021 Wy _057/07 /050

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Masrat Gull

D/O Ghulam Mobhammad Meer

R/O HIB Dangerpora Rafiabad, Baramulla, Tehsil Watergam, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=306/2021 in the roll of Advocate mainfained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sougqht before the date of expiry unless the absolute/fina! enrolment as

an Advocate is ordered there hefore.

LT
P RN %ﬁﬂ@r»\
(Mohammad Yasin Beigh)
Registrar{(Adm.)

No: 5}9’?’>F67}l/‘&0£ted: 05/67/ 262/ _,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Councit of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Masrat Gull, Advocate
...... for information and necessary action. ,
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLMENT

NOTIFICATION
No ’2—9:1[3’”14! ﬁc\]“ Dated: OS‘/ 6:')// :}O%

It is hereby notified that vide High Court Order Dated 04.06.2021

Mr. Mushtaq Ahmad Sheikh

S/0O Fayaz Ahmad Sheikh

R/O Khag, Adda Mohalla, Budgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-307/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ ) »—"T/” \
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- \_/ﬂ-f?‘* U':j‘ipﬁ
{Mohammad Yasin Beigh)

Registraﬂe(/Adm.)

0322198/ ba1F posea: €51 >4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mushtaq Ahmad Sheikh, Advocate
...... for information and necessary action. ,
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: &/2 Cy/}ﬂy/%ated: Of/d?*/ S0/ .

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Marouf Ahmad Parray

S/O Ali Mohammad Parray

R/Q Nari Bal Amda Kadal, Lal Bazar, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-308/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment _must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ .
N pP
PR \//./’?(’/\vr)’z{(\f
{(Mohammad Yasin Beigh)
Registrar{Adm.)
No: 32287 -/ Batea: _ 0.5/ 07 /D037
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same.
7. Myr. Marouf Ahmad Parray, Advocate
...... for information and necessary action.
v’“j i
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6/Y% @'WMDated: O—f/g/l /9’037

(

It is hereby notified that vide High Court Order Dated 02.07.2021

Myr. Mubashir Hussain Naik

S/0 Abdul Gani Naik

R/O Manthori, Jatheli, Tehsil Mohalla, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-309/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.
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(Mohammad Yasin Beigh)
Registrar{Adm.)

No: BZM?*BD%/@%ed: 0§/0 7 /)CD"/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mubashir Hussain Naik, Advocate
...... for information and necessary action. . oy
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLMENT

NOTIFICATION

No: S/fgz MM/@Dated: 05/0 7 /D»ﬂ}/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Michael Singh Dogra

S/O B. Singh Dogra

R/O Chak Chua, Bari Brahamna, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=-310/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

] Pt
e ""f/- -
Ty TR AU Y
{(Mohammad Yasin Beigh)
Registrargedm.)
No: 323052 J08 e 05707 />a5)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and als¢ keeping record of the same.
7. Mr. Michael Singh Dogra, Advocate
...... for information and necessary action. ‘
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: é/é;} D"57;’4/&2;D.'=1ted: M/f)?‘/ 2037

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Mool Singh

S/0O Bhabishan Singh Bali

R/O Muthalal Alinbass, Tehsil Ukhral, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-311/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

,/\//};f//
- o 5
(Mohammad Yasin Beigh)
Registrarg(Adm.)

No: 3,23?3‘20/@/%%ted: 05/ 0% /%M
Copy forwarded to the: -

)

1. Principal District and Sessions Judge, Ramban.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mool Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLMENT

NOTIFICATION
Noi 67 O 202/Pieq. 05/ 03 />3

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Muneeb Ahmed Shad

S/O Muzaffar Hussain Shad

R/Q H.No.61, Ward No.7, Shaheedi Mohalla, Tehsil & District Kishtwar
A/P 7/6 Firdous Abad Sunjiwan, Jammnu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-312/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

& k/ &\J\/ -

(Mohammad Yasin Belgh)
Reglstrag/Adm )

No: 22X 32/ fl&/@%g‘&d: CD-S‘/@ p /Df)),./
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kishfwar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Muneeb Ahmed Shad, Advocate
...... for information and necessary action.

Y o
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Aet, 1961)
* k *

ROVISIONAL

ENROLMENT

NOTIFICATION

No: /8 €} M}//ﬁéated: 05_/037-/ 203/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Mohd Nazaar
S/O Shafiq Ahmed
R/O Gunthai, Dhurunian, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of hisfher

character and antecedents from CID. His/her name has been entered under
serial No.JK-313/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

' e
\. /*{{m/é_/"v!f:}rﬁ '}/}

N
(Mohammad Yasin Beigh)
Registrar {Adm.)

No: 3251‘3”36%%%&%: O'S_/Of? /Ml/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mohd Nazaar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6/9 ) }0}}/%ated: 05/0_7— /o2t
/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Masroor Ahmad Sheikh

S/O Mohd Shafi Sheikh

R/OQ Badoora Achabal Anantnag, Tehsil Kokernag, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject fo the verification of hisfher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-314/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry uniess the absoluteffinal enrolment as

an Advocate is ordered there before.

L] -’/
e f/(’ Pl
P T \ MQ’A \}j%’ﬂ?/ M
(Mohammad Yasin Beigh)
Registrarj{Adm.}
L
No: 323237~ y/%j [fated: OI/& 7 /3‘0)'/,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Masroor Ahmad Sheikh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 620 C%j’w’//%ated: Of/é}/%}/

It is hereby notiﬁerzthat vide High Court Order Dated 02.07.2021

Mr. Mir Mohsin Al

S/0O Shabir Ahmad Mir

Mir Mohalla Pallar, Jamia Masjid, Tehsil Budgam, District Budgam

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-315/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

(Mohammad Yasin Belgh)
ReglstralgAdm -)

No: 2)‘3[/515‘5//6; l%/flted: O—F/O?* //)07,7(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazetie.

4 President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mpr. Mir Mohsin Ali, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 49 f eé 1021 {RE Dated: _05/0F/ 202 1

It is hereby notified that vide High Court Order Dated 04.06.2021

Ms. Mahjabeen Chowdhary

D/O Mohammed Zarief Ul Din

R/O Near Government School Faizabad, Kalaban, Tehsil Mendhar,
District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-316/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1y —
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\ g /\, m/ﬂE/
A S
(Mohammad,Yasin Belgh)
Reglstrgw/hdm )
No: 3225k é)/ﬁ?éf/g? Dated: QSJZ @ﬂ 202/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Srinagar for upioading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mahjabeen Chowdhary, Advocate

...... for information and necessary action. ; —
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d Kk %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 62§’%)09’//%éted: OJL/O;L / 2021 .

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Neha Pandita

D/O Baya Ji Pandita

R/O H.No.178, Sector 2B, Om Vihar, Vinayak Nagar, Muthi, Tehsil &
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-317/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

. ,_//;1
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el ol ’?‘/5,;@{

(Mohammad Yasin Beigh)
Registrarnf(Adm.)

No: 32 262 =& /By bkea: 05/ 3 /5057,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deijhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

2. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Neha Pandita, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6}5?My/%ated: 045’-/0; /265

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Nasir Qadir Malik

S/0 Gh Qadir Malik

R/O Summer Bugh, Budgam, Tehsil B .K.Pora, District Badgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-318/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

) ‘\\/"‘“" Y E ey
o
(Mohammad Yasin Beigh)
RegistraKAdm.)

No: %7’%?0’77//‘&2/ gaﬂted: M/O}' /)ff)'/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Nasir Qadir Malik, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 62 Y quwﬁ/ggted: @-f/b}/)"}’/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Nadeem Akhter

D/O Mohd Ayoub Khan

R/O Chaktroo, Tehsil Haveli, District Poonch
A/P Nowabad Sunjwan, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-319/2021 in the roll of Advocate maintained by this Registry.

The renewaliextension of provisional licence/enroclment must be

sought before the date of expiry uniess the absolute/final enrolment as

an Advocate is ordered there before.

i . e
T e ‘

(Mohammad Yasin Beigh)
Registrar{(Adm.)

No: 32 51&" 557%3%3)& CJJ:ZO?’L/ D"O)/,

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Nadeem Akhter, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

{ PROVISIONAL ‘
ENROLMENT

P ——
NOTIFICATION

No: 6258/ M”ﬁgted: 03_70}/ 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Priyanka Dogra

D/O Darshan Kumar

R/O Nowshera, Bhajnoa, Tehsil Nowshera, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-320/2021 in the roli of Advocate maintained by this Registry.

The_renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

w%

(Mohamm Yasin Beigh)
Registrari{Adm.)

No: 323 @6 -03/PG e 05/ 07/ 5037
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Priyanka Dogra, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* A K

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 624 % W@Dated: OILQ} /5{7% v

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Priya Katoch

D/O Balbeer Singh

R/O Ward No.4, Kothi Mohalla, Battal, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-321/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

3
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P aaaiey B . - . 9§f '{:q”‘)’/;
(Mohammad Yasin Beigh) " ~
Registrar{{Adm.)

No: 37'36}3"[//0//4?96&%: Of/a?‘/}l)}/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Priya Katoch, Advocate

...... for information and necessary action.

)
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

PROVISIONAL

| ENROLMENT

NOTIFICATION

No: 622 O »o4 &Dated: Ufzo?'f%))/.

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Palvi Thakur

D/O Bodh Raj Thakur

R/O Gharian Kallan, Near Agriculture Office, Ward No.2, Tehsil Chenani,
District Udhampur

has been admiited and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificaie from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-322/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

o o ’/
Yy ST

{(Mohammad Yasin Beigh
Registrall(fd m.})

No: 3240~ 09 [Ro/Butea: 05/0% /2027

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

. of Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palvi Thakur, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLMENT

NOTIFICATION

No: B2% o 209/ffated: 05/ 0F /2057

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Paramveer Singh

S/0 Jaswant Singh

R/O Ambedkar Nagar, P/O Trikuta Nagar, Tehsil Bahu, District Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-323/2021 in the roll of Advocate maintained by this Registry.

The _renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

...«—"f—o
N ETE )
P B ] ¥ ‘D i
(Mohammad Yasin Beigh)

Registrar&(édm.)
No: 37;1//0”;7‘/@/%&& Of/é?’-/ 2027 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Paramveer Singh, Advocate

...... for information and necessary action.

A

Fant 7
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K*

PROVISIONAL

ENROLMENT

NOTIFICATION

No:élg% 20%/@Dated: 05/0%/ 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Pious Mudgil

D/O Satish Kumar Shatma

R/Q Ward No.3, Phinter, Tehsil Billawar, District Kathua

A/P H.No. P 2/65, Satwari Cantt, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-324/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

] //-I"A

(Mohammad Yasin Beighw)
Registrarj(Adm.)

No: >7-Y “9-;2}(//2@ %ated: 03—[0 72/ 203/ ‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Pious Mudgil, Advocate

...... for information and necessary action.

Registraf (Adm.) ¢ °



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

]
PROVISIONAL
ENROLMENT

NOTIFICATION

No: 620 7@ 3’0>i/£4fDated: Of"] 02/ 203/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Roopamdeep Aulakh

D/O Paramdeep Singh Aulakh

R/O House No.22 A, Sector 9, Trikuta Nagar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=325/2021 in the roil of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

,/“;
g &Y "/’;)gr’ﬁf' -}

(Mohammad Yasin Beigh)
Registrarj(Adm.)

No: 224 25’3-3!129 éﬁted: 0 5"/0 2/ 2027
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Roopamdeep Aulakh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k %

ENROLMENT

PROVISIONAL ’

NOTIFICATION
No: 21 O 207/Phpates: 05/ 07 / 31y

Itis hereby notified that vide High Court Order Dated 02.07.2021

Mr. Raghav Kohli

S/0 Suemshwar Kohli

R/O H. No.65, Lakhdata Street, Below Purani Mandir, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-326/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought _before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

w‘“/ LA
PR (A2~ Q*)'f}/
(Mohammad Yasin Beigh)

Registra (Adm.)

No: 32939*”%@/'%ated: 0;/0?' / 20~}

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Raghav Kohli, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

PROVISIONAL

| ENROLMENT

NOTIFICATION

No: 6229 M%/_/@Dated: 05/07 /505 .

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Roshiba

D/O Roshan Lal

R/O H.No0.437, L.No.17, Rajpura Mangotrian, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-327/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

P \_/ A £ ‘:‘;f’{f}ﬂ )/‘;
i’ (T

(Mohammad Yasin Beigh)
Registrar{{Adm.)

No: 39’999’“99/@&Dated: ﬁj‘/@) 77-1 204
Copy forwarded to the: - ’

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu,
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Roshiba, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 622 W/W/&Dated: 05/ 0} / 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Rahat Pargal

S/O Anil Pargal

R/Q Ward No.4-5, m-¢ Samba, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-328/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

£ A/‘”,é’"/d//’:;
— A {:} Srﬁf;‘}' i

{(Mohammad Yasin Beigh)
Registrari{Adm.)

No: 32450 ~$3./24/lC batea: 05/ OF/ 20

/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahat Pargal, Advocate

...... for information and necessary action.

e \//»-?CN"
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k &

PROVISIONAL

ENROLMENT

NOTIFICATION

No:’é%ﬁ/@f )d}}/a’zg, Dated: OSE/O;L / 202/ _‘

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Rohaina Jahan

D/O Gh. Hader

R/0 W.No.4, Bye Pass Road Batote, Tehsil Batote, District Ramban

A/P Mattoo Medicose, Sunjwan Road, Bathindi Morh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-329/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there hefore.

/
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N \H/ M 0 5 P
(Mohammad Yasin Beigh)
Registrar{(Adm.)

No: 39—‘/5«!"“65/’29/‘?0ated: 0S /07 /MJ% ,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rohaina Jahan, Advocate

...... for information and necessary action.

- \ R =
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLMENT

NOTIFICATION

e

No: 635_‘95'91(5)//M Dated: M/ OF /3’0}},

It is hereby notiFZi that vide High Court Order Dated 02.07.2021

Ms. Rittu Kumari

D/O Lal Chand Bhutyal

R/O Bhajmasta, Tehsil Ramban, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial Ne.JK-330/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there hefore.

/’4

a7 o
(Mohammad Yasin Beigh)
Registrar&(ﬁ\dm.)
No: 3}‘/64"7?%’@{/9 Dated: 05/0 & /}d}/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rittu Kumari, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 626 Q/)()}z/ﬁrﬁ;Dated: OJ”/ e _/Qﬁ% ,

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Rahil Jamwal

S/0 Lehar Singh

R/O Badhori, Tehsil Bari-Brahmna, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his’her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK— JK-331/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

: WM”'”W
d-w—-_, . —1 ’J‘) ’ f 1
(Mohammad Yasin Beigh)

Registrari}ytdm.)

No: 33"’/79”&//@40Dated: @5/07‘/ 2024
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahil Jamwal, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 637'/%24w//340ated: C)T/OQ;/ 20U

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Rahul Andotra

S/0 Raj Pal Singh

R/O Ward No.12, Mandi Mandi-Khar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK— JK=332/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

3 /
o\ et A

(Mohammad Yasin Beigh)
Registralg(/Adm.)

No: qu@}-&C}/&éﬁted: 057/5 7‘]}0%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua.,

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahul Andotra, Advocate

...... for information and necessary action.

ﬁgéistrar Adm.) -




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 62 ¢ ‘{?/ %H;@,Dated: 0!/0;1 / 292/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Rajinder Singh

S/0O Behari Lal

R/O Phagmulla (Pogal), Tehsil Pogal Paristan (Ukhral), District Ramban.
A/P Bohri, Udeywala Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~ JK-333/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

\,/ S f;”?f

(Mohammad Yasin Belgh)
Registrari{{Adm.)

No: 22490 92/ Batea: 05/02 /o454
Copy forwarded to the: - )

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rajinder Singh, Advocate

...... for information and necessary action.
ek Eﬁ"/ﬁ\ s
Registrar{{Adm.) o 5(,& f}f‘}/a



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 529 ? Mﬂ//zﬁated: 05/0 7= / 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Radika Rajput

D/O Daulat Ram

R/O Bishnah, Sikander Pur, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK— JK-334/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

\/"‘f' M/ 1\/:";\” )/

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 3 W%k*ﬁ-’-ﬂf/‘z‘} Shted: 05/oz /202
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Radika Rajput, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

( PROVISIONAL
ENROLMENT

* k k

NOTIFICATION

No: 690 ;2 )0)/2[5%%: C)Sz 6L/ 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Swarcha Mahajan

D/O Satinder Gupta

R/O Near Old Bus Stand Rajouri, Tehsil & District Rajouri.

A/P Plot No.205, Opp. Punjabi Brothers, Rehari Colony, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-335/2021 in the roil of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/ﬂe"
f"\
{(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 2250 é*’gl/@ %ated: OJ—ZG} /30}/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Rajourt.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Swarcha Mahajan, Advocate

...... for information and necessary action. \

1t w"‘/ A
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6‘”/‘%%?’//& Dated: C)-f'/Oél /D{J}/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sourav Kattal

S/0 Balbir Singh

R/O Ward No-19 Shivanagar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK— JK-336/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\ wm

m i \\_//' ﬁ
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2257Y=2/ 24 filbatea: 05/ 02 / >027
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sourav Kattal, Advocate

...... for information and necessary action. ,
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6 7> %')ﬁ}//%,ated: 595/ 62/ 2037,
7

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sajid Hussain Shah

S/0 Sagheer Hussain Shah

R/O Middle Sanai, Tehsil Surankote, District Poonch.
A/P Azad Mohalla Poonch, District Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK— JK-337/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

7
(Mohammad Yasin Beigh)
Registtr (Adm.)
No: 5)5”})’)'9//26 Cgated: O_K‘/O ;l/ 2021 ©

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sajid Hussain Shah, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 5"’/3 C?)‘{U'//z?Dated; O_S'/O ;'/ 9/(?)7/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Syed Raheel Azrar Kazmi

S/Q Azrar Hussain Shah

R/O Sanai, Tehsil Surankote, District Poonch.

A/P Lower, Tathar, Bantalab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-338/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought hefore the date of expiry unless the ahsolute/final enrolment as

an Advocate is ordered there before.

e PN |

Sy 5 f}/ A }

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 32530 = 22/ Hhtea: __ 05/ 02/ 3024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Syed Raheel Azrar Kazmi, Advocate

for information and necessary action. ) H
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: £, 0;{ Jn)f;//gDated: 65/ 67/ 2027
it is hereby notified that vide High Court Order Dated 04.06.2021

Mr. Smarth Mahajan

S/0 Sushit Gupta

R/O H.No.5, Ward No.5, Lakhanpur, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-339/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

i K_/A .65,"’71/’

(Mohammad Yasin Beigh)
Registrargédm.)

No@igég"éﬂﬁzrz;f Dated: ﬁf_/ﬁ?/zoz/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for pubiication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Smarth Mahajan, Advocate
...... for information and necessary action.

) ot
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K &

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 648 OF 303/Asfhea 05/0;”4:{;;,,

itis hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sheetal Singh

S/0 Bikram Singh

R/O Ward No.7, Upper Phagmulla, Tehsil Pogal Paristan (Ukhral), District
Ramban.

A/P Dhok Wazira Kandoli Nagrota, No.8, Nagrota Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-340/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

' ///A
N -~ -
(Mohammad Yasin Beigh)
Registrr:(Adm.)
No: 325¢4- X" 2;/@ Batea: 05/ 072/ 2409
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sheetal Singh, Advocate
...... for information and necessary action. :
.. T
Yy V2L
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k *

—
PROVISIONAL |

ENROLMENT ‘

NOTIFICATION

No: 644 % Mgz@[)ated: 0{/0 ?—/ 20

It is hereby nofified that vide High Court Order Dated 02.07.2021

Mr. Snehl Arora

S/O Rajinder Arora

R/O H No.177 Sector 5, Trikuta Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under
serial No. JK-341/2021 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

o \__egm

(Mohammad Yasin Beigh)
Registtr (Adm.)

No: 325U/ 2o/t futed: 05/ 63 /o3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Snehl Arora, Advocate

...... for information and necessary action.

JJ‘/

al )
Registrar (Adm.}, S,(/a/')/)



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLMENT

NOTIFICATION
No:éq’%g}%‘){f/ﬂgated: 05/0%/ 2057

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Salman Rashid Sayeed

S/OQ Rashid Ahmed Fani

R/0O 112/8, Sarooti, Tehsil Mendhar, District Poonch

A/P H.No. 64/2, Nawabad Zuberabad, Sunjwan Road, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject {o the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-342/2021 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry uniess the absolute/final enrolment as

an Advocate is ordered there before.

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 32(62*69/@ %ted: @I/d 7/ / 202/ &I/
Copy forwarded to the:; -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mpr. Salman Rashid Sayeed, Advocate

...... for information and necessary action. .
v u’/
T ( ‘.r - Z/’:j'f’c_ bt
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6467 G 202 Wl 05707/ 2057

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Shikha Jamwal

D/O Balbir Singh Jamwal

R/O Post Office Garnai, Lota, Rehmbal, Tehsil & District Udhampur

A/P Ward No.2, H.No.5, Near Chenab Poles Factory, Dalah, Udhampur
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-343/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

AN

%

f’.j b \_/ 0 5

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 5)‘5\7'0"7?/”&7 [C)/.':ted: o5 /0?‘ / 201 17/
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Shikha Jamwal, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 6(/4;7 M}//ﬂi Dated. 05‘/‘0 2/ 20>/,

it is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sahil Singh

S/0 Dayal Singh

Muthi, Maira, Tehsil Jourian, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK—344/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

\"d/ wﬂ*m
(Mohamma Yasin Belgh)

Reglstrlr (Adm.)
No: 32;?&"67{/@’ [gé/iid: Of/ﬁ,? / 202y

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sahil Singh, Advocate

...... for information and necessary action.

\/’”W/ﬁ—w
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K K

PROVISIONAL

ENROLMENT

NOTIFICATION

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Shahid Choudhary

S/0 Yusuf Khan

R/O Chack Sajjan, Ward No.05, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-345/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/

PR
M/ﬁr
X \/

(Mohammad Yasin Be!gh)
Registrg(Adm.)

No: 32f677"'5}3/£5£(ted O_S’//O}/ 202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

0. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shahid Choudhary, Advocate

...... for information and necessary action. ,
ot
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLMENT

NOTIFICATION |
No: 4.5/ Z/’/mf/é?oated; or/on/ 2951 .

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sheikh Shariq Asrar

S/O Sheikh Muhammad Abbas

R/O Qamarabad, Qamarwari, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-346/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there hefore.

t /
o~ ”’(,«{»‘”f}f’ e

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 3259 - éi’/@égated: Of/d? /)-0}/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette,

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sheikh Shariq Asrar, Advocate

...... for information and necessary action. ,

: )’"“'///f
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 55}?”””/@Dated: 05/0 Z / 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sandeep Singh Chib

S/O Sagar Singh Chib

R/O Village Palli Panchayat (Demote-B), Tehsil & District Ramban

A/P H.No.105-F, Kedar Niwas Mahespura Near GMC Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’/her name has been entered under

serial No. JK-347/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

T

B : -
| : Y

(Mohammad Yasin Beigh)
ReE/istrar (Adm.)

No: 226 b2- E“CFT/JZM WDamd: 95;/_021%3‘ J

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sandeep Singh Chib, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}

OB AV ICIN AT |
PROVISIONAL
l ENROLMENT 4

NOTIFICATION

No: 552 ?}){J}j{/ﬁ%Dated: 057/0.'71 /D/ﬂ)/i

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Savneet Kour

D/O Partap Singh

R/Q Lam, Tehsil Qila Dharhal, District Rajouri

A/P Machine Domana Near Gurudwara, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-348/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

K' , T

'~ ooy

« 7 . /'/? 8 L;

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 35;?;6/0 */ﬂ/éﬁ élﬁlted: 0f/0 ’r’z/ %)7’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette,

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Savneet Kour, Advocate

...... for information and necessary action. .
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Registrar (Adm.) 7.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 65’?;7%’”7’/@[)3@(1; &Y/O%]/D‘OW »

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Sharika Malik

D/O Gh Mohd Malik

R/O Pinjura Shopian, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concernied University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-349/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

\/‘ ~ ::?"/’)/}
Y A i
~ 3 4 6

(Mohammad Yasin Beigh)
Registt' (Adm.)

No: 32 6/52 58/ 14 %ted: 05707/ 2027,

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Couit Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sharika Malik, Advocate

...... for information and necessary acticn.
7

1
Rﬁistrar (Adm.) , -/ &



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: éig’_gé"%m):/»@gDated: C’.S‘:/O?/ 202/

It is hereby notified that vide High Court Order Dated 04.06.2021

Ms. Sabahat Mushtaq Khan

D/O Mushtaqg Ahmad Khan

R/O Batpora Baghat Sopore, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK=350/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencefenroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

1

Pk “T"wf[ ke
(Mohammad Yasin Belgh)
Reg |stra%}Adm )

No:3 624 33/1?@/@ Dated: ﬁg/d?/ZOlJ

N

Copy forwarded to the -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same.
7. Ms. Sabahat Mushtaq Khan, Advocate
...... for information and necessary action. K

Registraydm.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

PROVISIONAL

ENROLMENT

NOTIFICATION
No: éftg;)/)@%’/ﬁéDated: 05/‘5?/ 2027

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Shams Un Nisa

D/O Ali Mohd Mala

R/O Gund Hassi Bhat, Lawaypora, Parray Mohalla, Tehsil & District
Srinagar

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of hisfher
character and antecedents from CID. His/her name has been entered under
serial No. JK-351/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as
an Advocate is ordered there before.

b -

o

~ - \JM o ey
{(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 32634 -1/ Hatea: 0t/62/ 30/‘%,2/”

Copy forwarded to the: -

3

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shams Un Nisa, Advocate

...... for information and necessary action.

Registra m.) Y
oS-V
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 887 9 903////24 Dated: f’f/‘” 71/)'0-)?/,

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Sufoora Mehraj
D/O Mehraj Ahmad Malik
R/O Gulshan Bagh Near Fruit Mandi, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No. JK-352/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

e

2
(Mohammad Yasin Beigh)
Registrar (Adm.})

No: 32402 ’“99/%1; l%ft)ed: O_I/C}QZ /90"‘/ L

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sufoora Mehraj, Advocate

...... for information and necessary action. /
~ V

B ~)/i
Registrar (Adm.) ~ §




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR ‘

(Exercising powers of Bar Council under Section 58 of the Advoecates Act, 1961)
* %k

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 656 T) %A{/@,Dated: c9-f/07/l‘93'/p

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Saqib Ashraf

S/0 Mohd Ashraf War

R/O R/O 04, Lalad, Tehsil Sopore, District Baramulla

has been admitted and enrclled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-353/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

e N1 TpSe

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 32450 ’"f?/’g‘? %ted: 05_/‘7‘7- /Df))l/
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Saqib Ashraf, Advocate

...... for information and necessary action.

A e
S
x/‘"“’\ -

Registrar (Adm.) 0




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k &

PROVISIONAL

ENROLMENT

NOTIFICATION
No: éfqrég%)ﬁ/,ﬁ%ted: 05—/0;‘/ 20 2]

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Syed Arojel Arish

D/O Peerzada Mohamad Ayoub

R/O Rajpora Pulwama, Bapora, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-354/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

\/”’"’ M%

ank aS-
(Mohammad Yasin Beigh)
Registrjry(Adm.)
. S~ _S”/ %9 : 2
No: 326546 A£Y Dated: OY/"% / =7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Syed Arojel Arish, Advocate
...... for information and necessary action.

\/”

m . o e L
Registrar (Adm.) {2 !




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:eééﬁ ?’_%34 ﬁc’l} (Eated: O“S‘r’) O’})%?/(

It is hereby notified that vide High Court Order Dated 04.06.2021

Ms. Sadiya Sidiq

D/O Mohd Sidiq Lone

R/0O Mirza Kamil Sahib Hawal Srinagar, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionail
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-355/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/
A )
{(Mohammad ¥asin Beigh)
Registrar|(Adm.)
{6
No:al‘ééé"}}Lﬁg[M Dated: 05// ) f‘}o.l/(
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sadiya Sidiq, Advocate
...... for information and necessary action. j
et

Registrar&/dm.) N gfif?" Y



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL ‘
ENROLMENT
NOTIFICATION

No: 66/ %%H;/f%ated: 0510}/20» :

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Safeer Ahmed

S/O Mohd Taj

R/O Gulhaita, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-356/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

. : //:/1
- \ M?}/g’{mﬂ'

(Mohammad Yasin Beigh)
Registrar {Adm.)

No: 3261‘/'§{/f£‘3 %ated: @§/0’7—/ 202/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Safeer Ahmed, Advocate
...... for information and necessary action. \ /
£ \///H}f’\/f
Registrar (Adm.) ., NV

L



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kK

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 66};}MV/@Dated: 05‘/0:; /Ml/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Sunidhi Chib

D/O Balbir Singh Chib

R/O H.No.8, Sec. No.1, Preet Nagar Digiana, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-357/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

/
\ eni ”//(S -~ ff)éf ')/’

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 33*682“6%}/4& (/Ifated: 0r/002/ D/dg’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sunidhi Chib, Advocate
...... for information and necessary action.
N o b
Registrar (Adm.) 7 : ’
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLMENT

NOTIFICATION
No:éfﬁ??ﬁ??/ﬁ}//%%ted: 05/0;1/ 2/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Suhail Mushtaq

S/0 Mushtaq Ahmad Shiekh

R/O Samboora Pampore, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certtificate from concerned University and verification of his/her
character and antecedentis from CID. His/her name has been entered under

serial No. JK-358/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension_of provisional licence/enrolment must be

sought before the date of expiry uniess the absolute/final enrolment as

S
\ Y

Mo \/ of

{(Mohammad Yasin Beigh)

RegistE(Adm.)
No: 324900-97/6 Yes: 05/07/ 2007,

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Suhail Mushtaq, Advocate

...... for information and necessary action. ’
\/ ww ‘ 1
7 - il

Registrar (Adm.) (>
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION
NOi’é“g(}f ?U%}/}ZQ{(Kated: 05/09 2624

It is hereby notified that vide High Court Order Dated 04.06.2021

Ms. Sehreen Zehra

D/O Mir Sabt E Mohmmad Hassan

R/O Inside Kathidarwaza Rainawari, Raja Mohalla, Tehsil & District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-359/2021 in the roll of Advocate maintained by this Registry.

The renewal/extiension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enroliment as

an Advocate is ordered there before.

/

". }
3 L 0 / R L
(Mohammad Yasin Belgh)

Registraﬁ%dm.)
No: 3»@ - ”)’05{ ,Qo]{ ated: OS/ O'} f %J/f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sehreen Zehra, Advocate
...... for information and necessary action. .

) \/%f;
Registrargl}dm.) 2D A/‘P)/J



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 65—(%2‘”//%ated: Of/ﬁz/gd}/ )

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Sidharth Proch

S/0 Vijay Kumar

R/O Ward No.1, H. No.169, Shaheedi Chowk Kathua, Tehsil & District
Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK—360/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

e

.-//

m. 3 G Pl L4
(Mohammad Yasin Beigh)
Regiﬁ?r (Adm.)

No: 3270% “’3/@ %Zted: 05707/ 205/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sidharth Proch, Advocate

...... for information and necessary action.
AN
")r ﬂ\y"
Z/trar (Adm.) C 2 7




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLMENT

NOTIFICATION
No: gééﬁw}//%@ated: Os/07 /2027,

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Shagufta Ashraf

D/O Mohammad Ashraf Dar

R/O Vakeel Colony Brane Nishat, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK=361/2021 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

(Mohammad Yasin Belgh)
Registrar (Adm.)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shagufta Ashraf, Advocate

...... for information and necessary action. \ ) o
e
Registrar (Adm. )f (/ W
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 867 203000y OS/87 /2027
Y

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Sehar Choudhary
D/O Mohd Igbal
R/0O H-No.33, Newplot, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisicnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK=362/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension_of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

- —

/-J
P gﬁW A

P P
(Mohammad Yasin Beigh)

Regn;ltr/a (Adm.)
No: 22722 26’/‘€5/pDated 05/07‘ /%2-}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Sehar Choudhar, Advocate
...... for information and necessary action.

£ /

Registrar dm)j X ¥



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 6668 Q:‘”—?’/eé Dated: 05/0 7 / 203/,
/

it is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Tania Jamwal

D/O Jagdev Singh

R/O Udhampur, Jallandhar Fabricators Workshop, Near Dak Banglow,
Lower Trikuta Nagar, Tehsil & District Udhampur

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-363/2021 in the rolt of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

raiin k/{‘ \:'v:'/‘:/’%ﬂw

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 3‘2?30*5?/&/¢Dated: 05/0 2/ 202,
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

8. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Tania Jamwal, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 662 &) 9-0)-(/;/24 Dated: Of/& 7‘/9'0.24 .

It is hereby notiﬁegthat vide High Court Order Dated 02.07.2021

Ms. Tayba Gulnar Subla

D/O Farhat Hussain Subla

R/O Ashyana Eram, Buchwara Dalgate, Tehsil Khanyar, District Srinagar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-364/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

/,44‘
ek
(Mohammad Yasin Belgh)
Reglstar (Adm.}
No: 3@733"/’/-(/%4/&%&9(#: 03/0 z/ 3’0}7’7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tayba Gulnar Subla, Advocate

...... for information and necessary action. ,
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Registrar {Adm.) 0 ‘;, v

L

-—

/

,-—r-*\/'%




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 630 O} M}//%Dated: 03/0 7 /2 0/

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Tavneet Kour

D/O Rachhpal Singh

R/O Rajbagh Forelain, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK—365/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enroiment as

an Advocate is ordered there before.

/“

- w’*‘”“@{?}” .
{Mohammad Yasin Beigh)

Regist (Adm.)
No: 33?/46"5_3/'/24 %ted: 05‘/0 2/ 203/

-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tavneet Kour, Advocate

...... for information and necessary action.
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Registrar (Adm.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

l PROVISIONAL |

| ENROLMENT i

NOTIFICATION
No: 6%/ 9 20%7/Eated: os/07 /202),

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Ubaid Nasir
S$/0 Nasir Amin Hakeem
R/O Akhoon Mohalla, Pai Bugh Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No. JK-366/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before,

" ' . /‘}
Py

~
(Mohammad Yasin Beigh)
Regisﬁr (Adm.)
No: 22754~/ Batea: 05/ 07/ 2027 "
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ubaid Nasir, Advocate

...... for information and necessary action.
) /_/y
AT
- e
Registrar {Adm.) 5 < — 7
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 672 %7«&}7’/;&} Dated: 05‘/0? /9/0-5’%r

Y

it is hereby nofified that vide High Court Order Dated 02.07.2021

Mr. Vishwa Gandhrav Kaswali

S/0 Buaditta Kaswalia

R/O Arnia, W.No.11, H.N0.129, Tehsil Arnia & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-367/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry uniess the absolute/final enrolment as

an Advocate is ordered there before.

\ —

' :
*’ My

1 4oy
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 33'66—‘"72’/"24 MDated: 05’707‘/ 205 .

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

) CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Vishwa Gandhrav Kaswali, Advocate

...... for information and necessary action. ,
\

Registrar (Adm.) 5
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLMENT

NOTIFICATION
No; 673?/90)//‘2‘2/Dated: 0;/0 ;/ 202

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Vipan Kumar

S/0 Dev Raj

R/O Changran, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-368/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension_of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

J._/_,f'-*‘
B

i .' T ,(’,{'/aoj/ \&/’
r VI
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 2267 3*5?‘?/% %ated: O3/ 0 ?1/ 212 !

3

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Vipan Kumar, Advocate

...... for information and necessary action.

Registrar (Adm.) ., 6’57‘?{}’/;
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 67 W%%/@Dated: 05/07’,/ 20/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Vivek Sambyal

S/O Inder Pal Singh

R/O Ward No.4, Krishna Colony, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK-369/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

Nl

(Mohammad Yasin Belgh)
ReglstrEr {Adm.})

No: 22861 ~ 00/, Sarea: _05/07/ 202

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette,

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Vivek Sambyal, Advocate

...... for information and necessary action.

- / 3
Registrar (Adm.) ")"’wfr



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: 6725 OF %W/% Dated: 05/0 -;Z/Q’())‘/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Yasser Sultan Shan

S/0O Mohd. Sadiq Shan

R/0O Gool, Moila Gool, Tehsil Gool, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK=370/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

I.'; \;\y;' -
! Mi
~ K_/' 5"

{(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 39255)9"' C%/@ %ated: 0f/‘7 7 -/M)/ i,,/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Ramban,

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Yasser Sultan Shan, Advocate

...... for information and necessary action. o
RS :
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Registrar (Adm.) ¢ D
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
i ENROLMENT |

NOTIFICATION
No: 6?6 07 M)//%ated: @f/& ?/ 2’0)"/ 4

It is hereby notified that vide High Court Order Dated 02.07.2021

Mpr. Zubair Ahmad Sheikh

S/0 Gulam Ahmad Sheikh

R/O Palpora, Banpora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No. JK=371/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

P '% A ¥
(Mohammad Yasin Beigh) i
Registrar (Adm.)
) 2
No: 3;26%?-?4[/ Dated: OSIOJ/%}‘
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Councii of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Zubair Ahmad Sheikly, Advocate
...... for information and necessary action. Y )
. oY
e M RPN
Registrar {Adm.) ;3 '\"‘J\' !
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

PROVISIONAL

ENROLMENT

NOTIFICATION
No: /!;‘;L'Z/C? M}//fngated: 0f/07*/%)7

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Zeeshan

S/O Mohd. Ayoub

R/O Manoie (Bhatyas), Tehsil Chilly Pingal, District Doda

A/P H.No.196, Gujjar Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-372/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before,

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 22705~ /‘2/@ é[{:ted: Of/@?/ 2021, &/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Zeeshan, Advocate
...... for information and necessary action. ’
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Registrar (Adm.) ¢ §
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X

PROVISIONAL

ENROLMENT

NOTIFICATION

No: 4768 O 03 /#8Dated:  OS/0%/ 037

it is hereby notified that vide High Court Order Dated 02.07.2021

Ms, Zainab Zehra

D/O Ali Mohd Bhat

R/O Arabal Shalimar Srinagar, Palla Mohlah, Tehsil North, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-373/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisiona! licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

4.

ff'7

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 327/3 -Dﬁ/ﬂé/f/ﬁated; @f/& ,?/ )«:ﬁ)-/p
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Ms. Zainab Zehra, Advocate

...... for information and necessary action.

TR
= oY
Registrar (Adm.} 4 ;J,.,?,




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

w PROVISIONAL ||
' ENROLMENT {
NOTIFICATION

No: 6768 9/ %lj@Dated: 05—/0 7/ 2027

It is hereby notified that vide High Court Order Dated 02.07.2021

Ms. Zainab Zehra

D/O Ali Mohd Bhat

R/O Arabal Shalimar Srinagar, Palla Mohlah, Tehsil North, District
Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-373/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolment must be

sought before the date of expiry unless the absolute/final enrolment as

an Advocate is ordered there before.

L] ‘/J
R Y 4
Y
{(Mohammad Yasin Beigh)
Regis_trar (Adm.)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Zainab Zehra, Advocate
...... for information and necessary action. \1 >
Rt

N ) : /')//f
Registrar (Adm.) , <-4



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Kk

PROVISIONAL

ENROLMENT

NOTIFICATION
No:679}? W/@ Dated: 05/0;/'20}/ )

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Zahir Ahmad Wani

S/0 Shafiq Ahmad Wani

R/O Sogam, Lolab, Sogam C- Ward 6, District Kupwara

A/P Bemina Mobhammadiya Colony Sector 2/B, H.No.262 Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. Hisfher hame has been entered under

serial No. JK-374/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolment must be

sought hefore the date of expiry unless the absolute/final enroiment as

(Mchammad Yasin Beigh)

RegistrI'/(Adm.)
No: > Z"2/"'”'2‘;'9/f‘?/‘%ﬁted: 0‘5-/0 7/ / 202/
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazetie.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zahir Ahmad Wani, Advocate

...... for information and necessary action.
@ f"’/‘f:jii;:f
Registrar (Adm.) o < N

[




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLMENT

NOTIFICATION
No: £70 27/ 0%/ Bhtea: 05 /o2/ 202/

It is hereby notified that vide High Court Order Dated 02.07.2021

Mr. Zaid Mehraj

S/0 Peerzada Mehraj Ud Din

R/O Tajdar Colony, Zakura, Lane No.1, Tehsil Srinagar North, District
Srinagar

has been admitted and enrolied as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provizional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under

serial No. JK-375/2021 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licencefenrolment must be

sought before the date of expiry uniess the absolute/final enroiment as

an Advocate is ordered there before.

§ ;
’K“ apT ; )’r’ N
(Mohammad Yasin Beigh}

Registrar (Adm.}
No: 309312%“3‘5’/@ Zg&lted: 0S5/0 7 /90)/7 ‘L/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette. =
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uptoading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Zaid Mehra}, Advocate
...... for information and necessary action. Vir

'F:;gistrar m.} . bf,m/}/]
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